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High Court Of Punjab And Haryana At Chandigarh
Case No: Criminal Misc No. M-38374 of 2012 (O and M)

Dheeraj APPELLANT
Vs
State of Haryana RESPONDENT

Date of Decision: Feb. 8, 2013
Hon'ble Judges: Paramjeet Singh, J
Bench: Single Bench

Advocate: Bijender Dhankar, for the Appellant; Sandeep S. Mann, D.A.G., Haryana, for the
Respondent

Judgement

Paramjeet Singh, J.

Present petition has been filed u/s 439 of the Code of Criminal Procedure for grant
of regular bail to the petitioner in a case arising out of FIR No. 472 dated 28.10.2011,
registered at Police Station Camp, Palwal, District Palwal, under Sections 307/34 of
the Indian Penal Code and 25/54/59 of Arms Act. Learned counsel for the petitioner
states that the petitioner is behind bars since 16.11.2011 and the investigation has
been completed.

2. Taking into consideration the facts and circumstances of the case and the fact
that trial would not be concluded in near future, the petitioner can be granted
concession of bail. Without expressing any opinion on the merits of the case, the
petition is allowed. Petitioner is ordered to be released on bail, on his furnishing bail
bonds/surety bonds, to the satisfaction of trial Court/Duty Magistrate, Palwal.
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